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Parganas and parts of North Bengal
and over 1,50,000 families are engaged
in it. The planters live on this and
their only means of livelihood of the
total production of these leaves in
West Bengal, 73 per cent is sold out-
side the State. The total income from
these amounts to Rs. 67 crores per
year, of which income from export to
Wes{ Asian countries is Rs. 23 crores.
A good market for these lcaveg also
exist in Pakistan and Bangladesh.

But the poor farmers who grow these
leaves live in a  wretched condition.
They do not get a good price for their
products mainly due to the facts that:

(a) the railway booking system is
very cumberous and irregular,

(b) restrictions imposed by the
Central Government on the

export of betel leaves to Pakis-
tan,

(¢) the unhealthy influence exert-
ed on the trade by a group of

people known as ‘forias’ (Mid-
dlemen); and

(d) the most important of all the
lack of State patronage.

The Government of West Bengal has
been apprised of the situation and they
have promptly taken up some measu-
res. They have given betel leaves the
recogunition as ‘agricultural crop'. The
State Government has decided to open
three regulated markets for betel
leaves at Boguan in Howrah and Tam-
luk and Raktya/Ramnagar in Midna-
pore at an estimated «cost of Rs. 75
lakhs. The State Government is also

extending capital grant to betel leaf
farmers.

After congratulating the Government
of West Bengal for all these measures
adopted after duly considering the
poor plight of the betel leaf plants in
the State, 1 request the Central Gov-
ernment to come forward with all the
resources at its disposal to save these
families from total extinction. I
further request the centre to lift the
restrictions imposed upon the export
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of betel leaves tn Pakistan and try to
find out the possijbilities for its export
to the neighbouring Bangladesh. Betel
leaves should be recognised by the
Centre as ‘agricultura) crop’. Moreover,
the railway booking system, particu-
larly at Mecheda, Panskura and How-
rah Stations should be made regular
and easier, so that the planters can
avail of this transport. The Central
Government may consider the proposal
of extending financial help to the far-
mers and also finding out new markets
inside the country for betel leaves and
improving the existing ones.

All these measures, if adopted and
carried out with all sincerity, would
do a yeomen's service for lakhs of
poor farmers who toil hard for their
livelihood but who in turn are facing
dire consequences.

(vi) STEPS TO EXTINGUISH FIRE IN
JALAVAN COLIERIES IN BIBAR.

) T T'a [y 7aqt (F=ewn) -
weger &, fag # 225 79 faerex
TAET FGAT ST R Oq 20 A9
feenieT WEHT wIT AT 9T F HET
g ¢ | wfam & R afew
YA ® ATET WA % T 3
FUT 40 TG T FAAT A F TR G
THET R | 4 FOT 60 T A TqTAA
FIGAT WWT WET F WG9S W @AT
o g | fades § qqmar g f& afe
%8 gC Fod F a=r foaar s @
TEH 2 FOT 90 @™ A FTHEW
guar 142 @ g fawst  #@
Jqres fegr A1 gwar § |

At fega e ur §ed a1 -
e fafade & daae aemam ¥ favres
vd 150 whafafaat (wfrset)
uw et gEifaa st s G@
urr 9t friewmg #€ @@ od
=i g€ & 1 feg Svm s mi
a% fag 7@ g & | Ay qA«T W0
W@ ¥ | WA AT S Wiy A



289 Matters under AGRAHAYANA 28, 1902 (SAKA) Stat. Res. Re.

Rule 377

FENME §1 ¥ aT T D
@ SR ® A W yww ¥ wd
W & 1A s am & g9 A% 5
Hawwr 2R & 1 o W@ @
f& o qE FHw F 96 e¥EA
almﬁmﬁaw

1233 hrs.
[MR. DeEPUTY-SPEAKER in the Chair.]

(vii) DRINKING WATER AND OTHER CIVIC
AMENITIES FOR BOMBAY,

SHRIMATI PRAMILA DANDAVA-
TE (Bombay North Central): Sir I
would like to make the following state-
ment under rule 377:—

Residents of Girgaum and the sur-
rounding areas, having the highest
density of population in the world, with
around 1,60,000 people per sq. mile,
did not get water for three days. Fail-
ure of the Bombay Municipal Corpora-
tion to supply water drove the general-
ly peace-loving and law-abiding citi-
zens of the area to resort to an unpre-
cedented, unplanned spontaneous pro-
test, by blocking the roads and rail-
way lines.

The traffic came to a total halt for
three hours.

Unplanned and unchecked growth of
the industrial cities like Bombay have
become dangerous for human being.
It is stated that three hundred famiiies
come to seftle in Bombay per day ad-
ding to its eight million population,
resulting in the breakdown of the ess-
ential civic amenities like drinkin

3072 LS—10

Disapp, of Forest (Cons.) Ord.
and Forest (Cons.) Bill
water, sewerage system and transport,
etc.

I would request the Government to
come forward with a plan to stop fur-
ther expansion of the cities like Bom.-
bay, Calcutta, Delhi and create em-
ployment in rural areas with drinking
water facilities and entertainment like
cinema.

.(vili) ESTABLISHMENT OF A SHIP
BUILDING YARD AT PARADIP

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): With your permis-
sion, Sir, I woulj like to raise, under
Tule 377, the {following matter of
urgent public Importance in the
House: —

The Orissa Government is pursuing
with the Government of India, since
long years, for establishment of a
ship-building yard at Paradip. In
answers to questions in the House, the
Minister for Shipping has already sald
that Paradip hag been gelected as the
best suitable site for a sghipbuilding
yard in the east coast in the early
part of this year. The Government
of India has already received the pro-
ject report from the Japanese Consul-
tants. 1 request the Central Govern-
ment to expedite the final examina-
tion of the project report in respect
of Paradip and to get the clearance
from the Investment Board, so that
the Paradip ship-building yard cons-
truction programme ig not delayed
further, which would, again, increase
the estimateg project cost too much.

I

12.35 hrs,

STATUTORY RESOLUTION RE,
DISAPPROVAL OF FOREST (CON-

SERVATION) ORDINANCE
AND

FOREST (CONSERVATION) BILL—
Contd.

MR. DEPUTY-SPEAKER: Now we
take up further discussion on the



